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THE INDIAN TELEGRAPH (AMENDMENT) ACT, 1972
| No. 38 OF 1972

[21st August 1972]

vamend tk @ Indran l elegraph Act, 1885.

BE it enacted by Parhament in the Twenty-third Year of the Republic
of India as follows:—

Short title. 1. This Act may be called the {Indian Telegraph (Amendment) Act ‘

13 0f 1885.

1972.
Eubsf;tu- 2. For section 5 of the Indian 'legraph Act, 1885, the following sec-
now sec- 0P $hall be, substiuted, namely:— -
tion for : ' '
section 5. TeTeE e . et A R .
Power for “5 (1) On tﬁe occu’rreﬁce of. any‘_pwbiic- emergency, or in the .
i‘;‘r’l:rt’: interest of the public safety, the Central Government or.a State Gov-
take pos- i SEMRERS QF, ARy, officer speeially; authorised in this behalf by the Cen-
session of ‘tral Government or a State G vernment ‘may, if satxsﬁed that it .ig
licensed necessary or expedient so to do, take temporary possession (for so
telegraphs

long as the public emergency Exists or the mterest of the public
3”%” g 10 SEpSyweddites the ‘éa*inng SEEE fonky b any't

terceptxon maintained or*Wérk é‘ﬁj}many Nétfon Ticeniséd under ‘tHis Act
of mes-

Sa8&8mninp fsrim ’3(23? Of*thadoéetifrence BE-any: pubhc e ergency, or in the 1nterest .

f;;gw Sqouge b B Satbty, TRECERIra] ‘GoVerhm

or any officer spe"é’i’éﬂiﬁiéuthoifﬁ 4 ih T
ernment or a State Governmen{ may, if satisfied that it is necessary
or expedient so to do in the interests of the sovereignty and integrity
of India, the security of the State, friendly relations with foreign

States or public order or for pre(rentmg incitement to the commission

of an offence, for reasons to be recorded in writing, by order, direct
that any message or class of megsages to or from any person or class
of persons, or relating to any particular subject, brought for trans-
mission by or transmitted or redclved by any telegraph, shall not be
transmitted, or shall be intercepted or detained, or shall be disclosed
to the Government making the o?rder or an officer thereof mentioned
in the order:

Provided that press messages intended to be published in India

Covernment shall not be intercepted or detained, unless their trans-

of cotrespondents accredited to the Central Government or a State
mission has been prohibited under this sub-section.”.
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